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Customs Appeal No. 118  of 2012 
 
 
 

ORDER : Per Ms. SULEKHA BEEVI, C.S. 

 

 

 Learned counsel Sri S. Sankaravadivelu appeared for the 

appellant and submitted that the appellant intends to withdraw the 

appeal.  An affidavit of the appellant to this effect is also submitted. 

The appeal is dismissed as withdrawn.  

  

(dictated and pronounced in court) 

 

 

               sd/-                                                       sd/- 

(VASA SESHAGIRI RAO)                         (SULEKHA BEEVI C.S.) 

  Member (Technical)                                       Member (Judicial) 
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